&
SLP(C) No. 11436 OF 2001

| TEM No. 34 Court No. 2 SECTI ON | VA
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No.11436/2001
(From the judgenent and order dated 02/07/1998 in MA 933/96
of The H GH COURT OF M P AT JABALPUR)
RAMZAN KHAN & ANR Petitioner (s)
VERSUS
NATI ONAL | NSURANCE CO LTD Respondent (s)
( Wth Appln(s). for c/delay in filing/refiling SLP )

Date : 02/12/2002 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE V. N. KHARE
HON BLE MR, JUSTI CE ASHOK BHAN
HON BLE MR JUSTI CE ARUN KUMVAR
For Petitioner (s) Ms. Laxmi Arvind, Adv. (SCLSC)
Ms. Poonam Prasad, Adv.
Ms. Jaya Sinha, Adv.
For Respondent (s) M. Piyush Sharma, Adv.

M. Pranod Dayal , Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Heard | earned counsel for the parties.
Del ay condoned.
Speci al | eave granted.

By an interimneasure, we direct the respondent
I nsurance Conpany to deposit the entire decretal anount
along with interest at the rate of 15 per cent wthin
four weeks fromtoday. |f any anount has already been
deposited, the sane shall be adjusted. In the event the
anount is deposited, it will be open to the appellants
to wthdraw the said anpbunt which shall be subject to
t he deci si on of appeal .

Printing dispensed with. Additional docunents,
if any, be filed within six weeks. Oiginal record need
not be called for.

(D.P. WALI A) (S. KRI SHNAN)
Court Master Court Master



